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IN THE. CENTRAL ADMINISTRATIVE TRIBUNAL
-"JAIPUR BENCH :

Jaipur this the 06‘" day of November, 2009

L ORIGINAL APPLICATION NO. 433[2009

HON'BLE MR. M.L. CHAUHAN JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI ADMINISTRATIVE MEMBER

 R.P. Kalra son of Shri Karam Chand Kaira by caste Kalré, aged about

72 years, resident of 34/337, Pratapnagar, Tonk Road, Sanganer,

- Jaipur, presently retired as T.0. (Telecom Operative) Grade IV from

the office of the Executive Engineer, BSNL, Telecom, Electrical ..

" Division, Administrative Bullding, Jhalana Doongn Jalpur

| APPLICANT
(By Advocate: Mr. P.N. Jatti)
| | VERSUS
1. Union of India through the Secretar'y to the Government of
‘India, Ministry of Communication, Department of Telecom,
_ . Sanchar Bhawan, Parliament Street, New Delhi. ,
2. . Chief General Manager Telecom; Rajasthan Circle, Jaipur.

3. Executive Engineer (HQ), Office of Chief Engmeer Telecom
' Civil, Telecom Staff Quarter, Malvia Nagar, Jaipur.

..RESPONDENTS

'(By Advocate : --f*—-‘n--é) |

ORDER (ORAL)
The appllcant has flled "this - OA agamst the order dated

_23 03. 2009 (Annexure A/1) whereby the appllcant was informed that

all the benef‘ ts which has been accrued to him on account of order

dated 07. 03 2003 in OA No. 68/1999 has been granted to him. The
grievance of the applicant in this case Is that on account of grant of
prombtion to Grade IV under BCR Scheme from the date when Shri

S.P. Vashisth, junior to him, ‘was granted' such ‘promotion, anomaly

' _ has arisen in as much as Shri Vashisth was getting more pay than the

4



'_him in the pay scale of Rs: 2000 3200 w.e.f. 01 11 1994, That was. not
the case set up by the applicant before thls Tribunal in the earher OA
and ‘cas'e was conﬁned only to the extent of grant of promotion in the
',pay scale of Rs. 2000 3200. from the date when such promotion was

/

_ granted to his junior

b ‘2j. " Thus we see no lnﬂrrnlty in the action of the respondents
.whereby the apphcant was informed that the judgment of thrs Tribunal
.has been comphed with. In case the appllcant has any gnevance
regardmg;anomaly whlc_h has occurred on accountvof promotron in the
grade of Rs.2000-3200 as junior to the applicant is getting more_pay,
this _i‘s‘_a fresh gri‘evance which can ~be hidhlighted by the applicant
hefore the appropriate authority by ﬁling a detailed representation and
this OA cannot be entertained at this Stade.‘ ,
3. With these vohservations,- the OA Is dtspose_d of at admission
stage with no order as to EOsts. |
SR o e
(8.L . (M.L.CHAUHAN)
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